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In this nriginal Applicati-n ,
the applicant whn is the sm of ~ne late w
shyam sundar 'rripathy has prayed for
Ccempassinate appaintment under the Ministry
~f Defence,Respndents 1 and 2,Frem the A.A.
itself it appears that the father ~f the
applicant .. initially jnined as Russian
T:anslater ;ndfzg ‘1 2,1959 under the Ministry
~f pefence, Respndent N~ 2 and was prAmnted
t~ the rank of Class Il gazetted nfficer tao
the pnst of Interpretsr butbefm:a jolning,
he haﬁ_fn clear the medical test and he did
nat m%“ﬁ“fy in the medical examinati~n.After
he was disqualified by the medical Bmard,he
was revecrted tn the prst »f examiner w,e, f,
1lth »f July,1968.In para 4,6 nf the aa,
it has been menti~ned that the father of
the applicant ‘i submitted his resignati-n
which was mcepfaaﬂg e.f. 21,9,1968,Applicant's
father passed away in 1987 and accarding te the
applicant the family is in financial distress
and that is why, he has crme up in this ~riginal
Applicati-n with the prayers referred tm earliex,
Resp-ndents have stated in Page 3 nf the
c~unter that at the time of the death »f the
applicant's father, he was working &% HAL,Nasik
This contentimm of the Respadents has nnt odeen

denied by applicant by filing any rejnainder.rFrmm

e abnvg recital »f facts,it appear that the
pplicant's fahher resigned frem his joo under
e Respondents in 1963 and tmnk up a j under

e HAL Nasik and while working in that pest,he
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wes expired in 1987,28 he has resigned fram the pnst under

’ the Respndents, his s, the Present applicant,can nst claim
CAmpassi -nate app~intment,Campassi-nate apprintment is
cmsidered mnly in respect ~f the family members thmse whn
died in hamess or retired due t» inmalidatien.In this Case,
applicant's father resigned fr-m service in 1968 and passed
gvay in 1987 4,e. 19 years thereafter.In view of this, we
hAld that the applicant is n~t entitled to Compassi~nate
app~intment under the Respendents,

We have heard Mr,A.Kahungo,learmned caunsel for the
applicant and Mr, A.K.Bose,learned Seninr Standing Ceansel
appearing fnr the Respondents,

The ariginal Applicatien is therefere held tm be
withAait any merit and is rejected.
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